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Petition for truing up of the transmission tariff for the 2019-
24 period and determination of the transmission tariff for
the 2024-29 period for the Combined Transmission
System associated with Faridabad Gas Based Combined
Cycle Power Project in the Northern Region under Section
62 read with Section 79(1)(d) of the Electricity Act, 2003
and under Regulation 15(1)(a) and Regulation 23 of the
Central Electricity Regulatory Commission (Conduct of
Business) Regulations, 2023 read with the Central
Electricity Regulatory Commission (Terms and Conditions
of Tariff) Regulations, 2019 and the Central Electricity
Regulatory Commission (Terms and Conditions of Tariff)
Regulations, 2024.
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Record of Proceedings

The matter was heard virtually.

2. At the outset, the learned counsel for Haryana Power Purchase Centre (HPPC)
sought a pass over due to the non-availability of the main counsel. The learned
counsel for NTPC Limited opposed the same and requested an adjournment.

3. Further, the learned counsel for the Petitioner did not object to an adjournment
being granted; however, she requested for a shorter date to be given in the matter.
Accordingly, the Commission adjourned the matter.
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4. This Petition will be listed for hearing on 10.11.2026.
By order of the Commission
sd/-

(T. D. Pant)
Joint Chief (Law)
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